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SHRI JANARDHANA POOJARY : Sir, 
I bel to move : 

"That the Bill be passed." 

MR. SPEAKER : The question is : 

"That the Bill be passed." 

The motion was adopted. 

14.33 brs. 

[English] 

LOKPAL BILL 

Re : Motion (or reference to Joint 
Committee 

MR. SPEAKER: Next item is Lokpal 
Bill. Shri Ashok Sen. Before you start Mr. 
Sen, I have a bundle of amendments and I 
have gone through the Presl) reports also. 
I thought it was better to talk to the hon. 
Opposition Leaders as well as the rulling 
group. I came to the conclusion that it 
needed more exhaustive study and clarifica
tion before we put it to the House. So, 1 
think both the parties have agreed to my 
suggestion and I will ]ike now that this BilJ 
be referred to a Joint Select Committee. Mr. 
Sen, you bring a motion. How much time 
will you take? .. 

(Interruptions) 

PROP. MADHU DANDAVATE 
(Rajapur) : I have only one observation, Sir 

(Interruptions). 

MR. SPEAKER: 
afterwards. 

We will take it up 

SHRI V. KISHORE CHANDRA S. 

PROF. MADHU DANDAVATE: 
Except obituary reference, nothing 8hould 
come from tho Chair. 

SHRI INDRAJIT GUPTA (Basirhat) : 
Sir, they are not yet ready with their motion. 
It seems they will take some time .•• 
(Interruptions ). 

MR. SPEAKER: It will just take a few 
minutes. 

SHRI INDRAJIT GUPTA: Then why 
don't you permit in tbis House a general 
djscu~sion '1 

MR. SPEAKER : If I once start permit
ting, it will take four bours. There wiJI be 
no cnd to that ... 

(lnterruptio1ls) 

MR. SPEAKER: Shri K. C. Pant. 

MR. SPEAKER: So, you will come at 
4.30. 

THE MINISTER OF I.A WAND 
JUSTICE (SHRI A. K. SEN): At 4.30 we 
have a meeting. We ~hall come at 4 O·clock. 

PROF. MADHU DANDAVATE : Why 
do they require so much time? There is a 
readymade motion. Three times in the past 
they have moved sending the Bill to a Joint 
Select Committee. 

(I"terruptions) 

14.36 hrs. 

DEO (Parvathipuram) : We can discuss in AUROVILLE (EMERGENCY PROVISIONS) 
the House and then it can be referred to the AMENDMENT BILL 
Committee. 

MR. SPEAKER : No, we will just refer 
it to tbe Committee. They will discuss it 
and ... (Interruptions). 

PROF. MADHU DANDAVATE: Sir, 
as far as the records are concerned, let not 
the suggestions come from the Chair. 

MR. SPEAKER : Let it be a consensuq 
of the whole House. 

(As passed by RaJya Sabha) 

[English] 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : Sir, I beg to move. : 

"That the Bill to amend the 
AuroviUe (Emergency Provisions) Act 
1980, as passed by the Rajya Sabha, be 
taken into consideration." 

---------.--_____....__..-~----.- - - -
*Movcd with the recommendation of the President. 
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$ir, before tbe Htlse ~ discus", 
on the BiU. I think it would be lISOful to 
recall, briefly. the backsround of this propo. 
sat. T-be settina up of an international 
cultural township was a part of the vision of 
Sri Aurobindo awi the Mother. This town
shiPf wbich was inauaurated by The Mother 
in 1968, was named Auroville. M4DY nations 
participated in the inaugural ceremony. The 
fundamental objectives of the township were 
laid down. The Government of India and 
UNESCO welcomed the setting up of this 
township. At the initiative of the Govern
ment of India, UNESCO passed Resolutions 
in 1976, 1968 and 1970 commending Auro
ville to those interested in UNESCO's ideals, 
and inviting its Member States and inter
national Governmental and non .. Governmetal 
organisations to participate in the develop
ment of Auroville as an international cultural 
township to bring together the values of 
different cultures and civilisations in a 
harmonious environment with a design for 
living which corresponds to man's physical 
and spiritual needs. 

14.38 brs. 
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(SHRI VAKKOM PURUSHOTHAMAN 
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Funds came to be provided by different 
organisations in and outside India. Sub
stantial grants were also made by our Central 
and State Governments. Shri Aurobindo 
Society, a non-governmental organisation, 
was a major channel for these funds. This 
society is quite distinct from Sri Aurobindo 
Ashram and Auroville. 

Serious problems arose after The Mother 
left her body in 1973. Complaints were 
received with regard to the misutiJisatioD of 
funds by Sri Aurobindo Society, and a 
Committee was set up under the Chairman~ 
ship of Lt. Governor of Pondicherry in 1976 
to enquire- into these complaints. After a 
detailed scrutiny of the accounts of Sri 
Aurobindo Society, as 'also a report of the 
Audit Team, them, the Committee found 
instances of serious irregularities in the 
management of the said Society, mis-utilisa .. 
tion of its funds and their diversion to other 
purposes. 

~/U. UZ-ItI""" .1 
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attempts to brins about an amicable aoIutioo 
to various problems and disp~. llosid,nts 
01 AuroviUc were dissatisfied wi(b the Sri 
Aurobindo Society as a result of wbich 
serious difficulties had ariseo with r*rd to 
the management of Auroville. It was in t~ 
circumstances that the President of India 
promulgated an Ordinance 00 the 10th 
November, 1980 to provide for takio" over. 
in the public interest, of the management of 
AuroviUe for a limited period. The AuroyiJIe 
Ordinance was subsequent1y replaced by the 
Auroville (Emergency Provisions) Act on the 
17th December, 1980. 

The Auroville Act vested the powers of 
management of tbe property relatable to 
Auroville in the Central Government for a 
maximum period of five years. InitiaJly, the 
take-over of the management was for a 
period of two yeas from the 10th November, 
1980, but it had to be extended on a year to 
year basis upto November 1985 under tbe 
provisions of the Act. 

Sri A~ndO Society chaJJenged the 
validity 'bf . Auroville (Emergency Pro
visions) Act, in tbe Higb Court of Calcutta 
and later in the Supreme Court. ~ecause of 
the interim directions given by the Supreme 
Court, the Act could not come into full 
operation until November, 1982, when 
the Supreme Court up beld the validity of 
the Act. Thus a period of two years was 
practically lost due to the action of tbe Sri 
Aurobindo Society. Moreover, the legal 
proceedings instituted by the Central Bureau 
of Investigation against Sri Aurobindo 
Society for irregularities and financial 
improprieties are stiJI pending in tbe Courts 
in Pondicherry and Orissa. Final1Y7 efforts 
are being made to place tbe management of 
Auroyille on a sound footing. The progress 
registered during the last three yean 
needs to be further encouraged and consoli .. 
dated. The areas in which progress has been 
registered include tbose of qriculture, 
horticulture, soil conservation, water conser
vation, utilisation of solar energy and bio .. au 
and education, drama, music and otbct 
cultural activities. Last February, in the 
International Youth Year, Aurovi11e orpnised 
an International Seminar 00 Youth and 
Human Unity .hich was attended by the 
youth represen~inJ 50 countries from all over 

Since the Government of India was 
interested in the orderly and systematic 
d~velopment of Auroville, it made several ~ tbe world" 



t~ A",D'IIIl* (.,,_~,.~, 
ProvilltJ"') Ifmdt. Bill 

r AUOUST 28, It8$ "uriJvlll~ (If:N,,,,.cy 14 

tlbrl It. C. Pant} 

I am $Ure tbat the bon. Members will 
appreciate the circumstances necessitating our 
brinsing forth this Bill to further extend the 
maoaaement of the Government for "a further 
period of two years. 

With these words, I beg to move tbat the 
Auroville Amendment Bill be taken into 
consideration. 

MR. CHAIRMAN : Motion mo~ed : 

-'That the Bill to amend the Auro
ville (Emergency Provisions) Act~ 1980~ 
as passed by Rajya Sabha, be taken into 
consideration. ", 

Now t Dr. Sudhir Roy. 

DR. SUDHIR ROY (Burdwan): Mr. 
Chairman, Sir. 

I welcome this Bill. It seeks to give two 
more years for the Government to clean the 
state of affairs and to consolidate the Project. 
Sir, in the post-independence period~ a 
mushroom growth of religious missions and 
trusts have taken place. We often found that 
schools and colJeges and charitable institu
tions were founded by them to get Govern
ment money and to seek donations from 
national and international agencies. We 
often found that in the secular State of ours, 
Babas and Matajis have bad thriving growth. 
Also we have found that they have been 
setting up morc and morc institutions to 
grab morc and more money from the 
Government. They have little intention of 
doing anything good to the people. Their 
only ambition is to get money-nothing 
elsc. This Auroville started with a bang. It 
was started with the intention that it would 
usher in a new era of international under
ltanding and fraternity. Consequently huge 
donations were received from national and 
international agencies. UNESCO and many 
othet agencies under the scheme. Sir, we 
thought that this New Township would bring 
in an atmosphere of international under
standing and friendship and that this atmos
phere would transcend tbe limits of narrow 
nationalism, parochiaJistn, regionalism and lin
,uism. But what is the .outcome today? This 
Aurobindo Society tried to make money out 
of the Whole Project. Thel.e ba ve been many 
irregularities. Governmem' was compelled 
to appoint on Enqu iry Comn 1ittee; there were 

Ph"/sions) A_dt. Bill 

many sketetODs in the cupboard. Many 
irregularities were unearthed. And conse
quently the Act was passed to take over the • 
Management. When the Act was passed, 
the Holy Men tried to create new compli
cations. As a result, Government could do 
little because of unending litigation process. 
The bon. Minister said that still many cases 
are pending in the Orissa High Court and 
Pondicherry High Court. 

Now, 
this. 

therefore, our contention is 

Government should take over the 
Management for a further period of 2 years. 
But, Government should not lend any sort 
of respectability to any religious associatIOn 
or denomination whenever they profess some 
idea. 

In a secular State of ours we find that 
this secularism of ours is being eroded by 
these religioul) inc;titutions and denominations, 
and often these registered Societies, these 
Trust Societies tend to be fool the people, 
they try to exploit them and hence, at the 
end, I would request the Government not 

I. • 

to alisociate themselves With any such Society, 
that is, Sri Aurobindo Society etc. Any 
reJigious society should not be encouraged in 
a secular State like India. 

With these words, I conclude. 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur) : Sir, I support this measure to 
extend the period of management by 
the Government by a further penod of two 
years. 

Sir, the hon. Minister has explained the 
circumstances in which the Government has 
been compelled to bring forward this measure 
before House. As has been said, a reference 
to the Supreme Court delayed the very 
process of consolidation and streamlining for 
which the Government took over the manage
ment and therefore. tbe rea] work started in 
1982 and 1 have been able to visit that area 
personally last year and I found some activity 
going on there. 

Sir, I do not agree with the convention 
that this is an attack on our secularism. I 
think the 'promotion of our cultural heritage 
is the commitment that our Government has 
to the nation and it should be continued 
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and it should be encouraed. The Government 
rWould like to see that Auroville emerges as 
8 dream city or as a city of dawn, as wa\ 
cilvisased by the Holy Mothor when it was 
inauaurated on 28th February, 1968. 

Sir, as you are aware, the various 
aspirations and hopes of the people at that 
time were that Auroville will be a place of 
an unending education, that is, continuins 
education, of constent progress and of a 
youth that never ages and also that AuroviUe 
would be a bridge between the past and the 
furture. These are the very noble ideas and 
this city which was to transcend all nationali" 
ties, all differences of caste, clime and culture, 
was to witness the material and spiritual 
resurgence for a hving embodiment of actual 
human unity, and as Aurobindo bad a 
vision of humanity as revealed ill his various 
writings, so was the City supposed to be a 
sign for such a future hope of humanity and 
with these aims, AurovJlle was set up. It is 
natural that when an institution is founded 
by an organisation, sometimes various discre
pancies creep in, there are many shortcom
ings and therefore, it is possible that because 
of certain lacunae, because of certam dis
crepancies, Auroville may not have develop
ed as fast as the visIOn could have it or as 
the people would hope for it, But the 
Government owes 'it to the country that the 
vision of Sri Aurobindo and the Holy Mother 
be given the fullest possible opportunity to 
develop and to fashion the city as the City 
of Dawn, as the city of the future, as was 
envisaged. 

Sir, this idea of continuing education is 
the modern idea where, when the definition 
of 'education' is to be taken like this, all 
that has been learnt in the schools and 
colleges has been forgotten and what remains 
is education and it is a continuing process. 
So, a famous Chinese scholar, Confucius, 
also said in Chinese tbat one should continue 
to learn till the last day of bis life. So, it is 
with tbis vision that winds would blow, they 
would blow from aU sides, Streams wilt ftow 
from all sides, from all cultures. and what 
would emerge would be, a harmonious blend 
of the East and the West, something akin to 
what Tagore bad envisaged by Visva 
Bharati. 

Auro,llle (lInm-,ellCl N 
Provislon$) A,mdt. 11111 

PROF. NARAIN CHAND PAIlASHAJl~ 
Yes, Peof. All men of vision ba ve a viJioD 
for the future but in case of the manaae
ment. what is to be the final pattern? The 
Government does not intend to carry on this 
burden for ever. The Government has DO 

such design and I also hope that the courts 
also, where these references are being ma&;, 
will look beyond the immediate complications 
and processes of litigation and the permanent 
solution for AUTovilJe would be the settina up 
of an orpnisation for self-Government for 
the residents of AuroviJJe. those who decide 
to settle t'lere, those who decide to sbape 
their destiny in tbe new environment, for tbe 
promotion of culture in the widest and 
largest sense of the term possible. They 
would be ultimately responsible for carrying 
on the organisation and this line of approach 
bas also been indicated in Section 6 of tbe 
AurovilJe Emergency Provisions Act, 1980 
which was inserted in this Act at the personal 
instance of late Smt. Ind ira Gandhi who had 
great respect for the Holy Mother and, 
therefore, the idea would be that such an 
organisation that emerges would ultimately 
ensure that tbe ideals for which Auroville 
was founded which may be called Auroville 
International Advisory Council or some other 
name and they may keep these ideals in view 
and work for the establishment and en
couragement of these ideals. It is also to be 
expected that when such an institution is 
betng f~hioned by such an organisation 
which consists of scholars and researchers in 
the field of spirituality from all sides, from 
all countries, transcending the boundaries of 
nations, then the Members there are allowed 
the freedom to grow and develop activities 
and institutions for the fulfilment and of the 
aspirations as envisaaed in the Charter of 
Auroville. 

Aurovi11e is not to be looked upon as an 
ordinary city Of a settlement. It bas to be 
looked upon in the context in which Sbri 
Aurobindo thought and brought about a new 
vision before our country. 

Linked witb AUfoviJle is the idea of 
India emeraini as the mother of culture for 
the entire community and for this. the 
Government may do whatever is possible in 
its strenath And capacity and ultimately the 

1>ANDAVATB OovornmOl1t should not dial &0 it. This is PROF. MADHU 
(Rajapur) : Gilldhiji also. ~~ DOt. Gbil4 w be carriod OD WOOdID lfII. " 
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(Prof. Narayan Chand Parashat1 
is a flower to be allowed to blossom in the 
fUUest sense of the term and the fragrance of 
this prcien ot flowers must spread to the 
whole of mankind and enrapture humanity 
with a new spiritual order that transcends 
an differences. 

With these words, I support this measure. 

SaRI PlllY A RANJAN DAS MUNSI 
(Hot/tab) : Sir, tbis Auroville Bill is just 
merely a step to dissociate from important 
measures, keeping in view the Supreme Court 
judgment that the tenure may lapse by 
November 1985. This Bill bas been brought 
to meet that point. 1 welcome this step. 

I am rather surprised to hear the speech 
of my bon. friend from the opposite Mr. 
Sudhir Roy belonging to the Marxist party. 
He tried to compare Aurobindo and 
Auroville and this Bill, in a religious manner 
and that, like other religions, it is merely a 
religious centre. I think Mr. Roy, a learned 
friend of this House, a teacher, who talked 
in tbis manner, has not understood the 
matter properly. I could not understand on 
wbat grounds be tried to compare Aurobindo 
merely as a religious leader. Aurobindots 
vision is not a concept of a particular 
Darrow point of religion. His concept of a 
divine truth, the best spirit of the human life, 
bow to live and let live, is a concept of not 
a particular religion but for all religions of 
humanity of the world. First, Aurobindo 
sbould be understood by my Marxist friends 
and then only they should make their 
comments. It was the great Aurobindo who, 
before his conviction or realisation about 
the divine truth and the eternity of the human 
soul, taught the young people of Bengal the 
life of revolution, as you know, before his 
imprisonment in Alipere Jail in Calcutta, it 
was be who incalculated a spirit of revolution 
among the young people. And when he 
started seeing that the young people were 
taking to the Jine of terrorism, it was the 
great Aurobindo who to1d them that 
ultimately it was the devotion to the 
Mother that would live long and not 
merely terrorism. Why I say this now 
is because his great words uttered later 
ate very much relevant to India in its 
present condition. 

1 will mako osly three or four points fer 
tho . t~iOll 'Of the hOD. MiJliAw. 

A.'tJwll, (km~,,,ney 8; 
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There is a crisis, the crisis is, the confron
tation, rishtly or wronsly, that bas developed 
just after the death of the Great Motl1er, 
in fact, durins ber life-time also this problem 
started-the confrontation between tbe 
Aurovillians and tbe Aurobindo Society. It 
is a fact that the concept of AuroviHe is an 
international concept. the AuroviUians 
throughout the world do worship Aurobindo 
not merely as a religiolls teacher; tbe concept 
of the Mother, tbe concept of Aurobindo 
is for the tolal humanity, for the world a; 
a whole. The CDI investigation, the Supreme 
Court judgment and many other things 
exposed their activities, and the Mother also 
during her life- time said many things against 
this. (InterrUPtion,) I would only request the 
hone Minister to be very particular about two 
points. 

After the term under the provisions of 
this Bill is over, what will be the permanent 
arrangement in respect of the Aurobindo 
Ashram there? It belongs to India, it is a 
pride for Indians and the Indian civilization. 
The Aurovi11ians are campaigning that it 
should be given back to the Aurovillians. 
The Society is campaigning that it should be 
given back to the Society. I am opposed to 
both these ideas. Why I am saying is 
because of this. The interpational concept is 
good. But who knows what will happen in 
the future? Under the garb of international 
movement centring at Pondicherry, a strategic 
centre of India lying in the extreme south, 
through Auroville something may come out 
which may be a headache one day to tbe 
Home Ministry and to Indja. I say it 
because this bas happened in many parts of 
the world wherever such sanction was 
granted. Therefore, with all my regards for 
the objectives of Auroville, I am opposed to 
tbe idea of living it back either to the 
Aurobindo Society or to the Aurovillians. I 
am making this suagestion since the Mother 
and the Great Aurobindo $hed liaht to the 
whole world. I propose that, after the term 
under this Bill is over, Government should 
have a permanent Committee on which, if 
not the total control, at least a partial 
control of tbe Government should always 
be there-it is not a questiOll of today or 
tomorrow, it should always be there-to look 
into the activities thero. If you allow tbe 
Aurobindo Society to dome in fully, they 
may arab it, destroy U lAd do aU QOtrUpt 
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tbinp; and if you give it to the 
Au.rovillians, some kind of a cons· 
piracy by SOlDe international agencies 
may be started S9me day and I am afraid 
that some day, just as we had to face the 
problem in regard to Bindrenwale in the 
Golden Temple in Amritsar, may be after 
tea years or so a similar problem may be 
faced there also with those foreigners. I am 
not accusing them because they are foreigners, 
I am only pointing out that India has become 
a land or a target for many conspirators of 
the world who are just smelling where they 
can penetrate. So, this is my only submission 
to the hon. MInister, A permanent body 
should be there representing the Government 
of India, the Tamil Nadu Government, the 
Pondicherry Government; you may include 
there men of eminence of the Society, the 
people of the Aurobindo Ashram and 
Society, who are considered to be the best 
persons. But do not give the exclusive 
command to anybody; otherwise, the fate 
will be disastrous and it will become a 
headache of the Home Ministry and the 
Government of India. 

With these words, I conclude. 

15.00 brs. 

SHRI CHINTAMANI JENA (Balasore): 
Mr. Chairman SIr, I rise to give my whole 
hearted support to this Amendment Bill. I 
must congratulate our hone Education 
MlOister who has brought this Bill, seeking 
to extend the term of this Act by two years. 

Sir, we all know that in the 7th Lok 
Sabba we passed this Bill. At that time also 
we apprehended so many things which are 
actually going on in the Sri Aurobindo 
Society as well as the activities of Auro
villeans. I am not going into the points made 
by my hon. good friend Shri Das MUDsi. 
I am not criticising that society. I fully agree 
with him that 'Aurovilleans sbould be 
managed and controlled by the Government 
of India and not be giveD the administrative 
CODti'O! to them or to the Society. We all 
know why the Aurobindo Act was passed by 
this House in the 7th Lok Sabha. 

The bon.' Minister has already told us 
in his i1)troductory speech that there are 
conDicts as to who will take the money and 
~ Win utllUo, 'WtWCeD Sri AurobllGo 
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Society and the Aurovilleans. Auroville could 
come up only because tbe Divine Mother 
and Sri Aurobindo thought of a place which 
will be the city of dawn, where there will be 
no administration by other countries and 
anytbing of that sort. That was the pious 
intention with which they have started. But 
it could not be completed before the Divine 

15.02 hrs. 

[SHRI SHARAD DIGHB in the Chair] 

Mother expired. Though she is not with us 
now, she is always with us judging our 
activities in the mortal word. Her intentioD 
was to make t~ world and also the human 
beings remain in peace and harmony. But 
the members and the office bearers of Sri 
Aurobindo Society and the Aurovilleans, 
forgetting the ideology of the Divine Mother 
and Sri A ufobindo, started dearrelling with 
each other. On this, the Government of 
India has intervened. At that time our late 
Prime Minister Smt. Indira Gandhi brought 
this Bill and we passed it with the hope that 
there will be some sort of amicable settlement 
among them. The ideologies of the Divine 
Mother and Sri Aurobindo to have a land 
of dawn which will be administered itself so 
that the human beings all over the world can 
come and stay there without any fear. But 
that could not be possible. 

So, my humble request to the Hon. 
Minister wou1d be that even thought we are 
going to ex.tend it by two years, it should be 
administered by the Government of India 
and not either by the society or by the 
Aurovilleans. Otherwise the same thing will 
come up again. The han. Minister has 
already told us that the works which were 
started there would continue. Whoever will 
go there will appreciate the ideology of Sbri 
Aurobindo. But due to our misfortune it 
could not be achieved in the lifetime of Sri 
Aurobindo as well as in the lifetime of 
Divine Mother. The han. Minister is a very 
pious man aDd, as such, I would reques t hitn 
to see that the thoughts of Sbri Aurobindo 
and Divine Mother are implemented throuab 
our present Education Minister. That place 
should be considered as the land of dawn or 
city of dawn. 

The hon. Minister also men tioned that 
10 mlDY developlDODtl bad booD staned bQI 
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the same could not be completed 
due to dearth of resources. 
Aurovillians are blaming the Society for this 
and at the Same time Sri Aurobindo Society 
is blaming the AuroviUians. Many of tbe 
Aurovillians are foreigners. Their culture is 
not equal to the customs of our countrymen. 
So, these types of conflicts are there. Some 
court cases are pending between them in the 
State of Orissa and elsewhere and if after 
the decision in the court case if this goes 
again to the control of either of the two 
tben the same thing will get repeated. 1, 
therefore, request that the hone Minister may 
kindly look into it. 

Sir. no research work is going on there. 
It bas been put to a stop. I would like to 
request the hon. Minister to see that the 
activities of horticulture, agriculture and 
other developmental activities may be started 
in full swing with the help of the Govern
ment of India. 

. I would also like to submit that at the 
call of DIvine Mother funds were coming 
from tbe foreign countries. I would request 
the hon. Minister that he may look to this 
aspect so that foreign money may come for 
the development of this land of dawn or city 
of dawn. 

With these words I once again congratu· 
late the hon. Minister and give him my 
wholehearted support. 

SHRI K. RAMACHANDRA REDDY 
(Hindupur) : The concept of AurovilIe was 
supposed to develop an International township 
where people of many religions and faiths 
would come and stay. Even people who do 
not have any faith can also come and stay 
there. They are supposed to live there to 
become one culturally. In so many fields 
they are supposed to deve10p. It is sort of 
experiment. It is a concept of "Gf~
~~'. viz.. whole world is one. For 
the past 20 years steps have been taken to 
develop that concept. It is a good and noble 
idea. The only thing is that in the present 
day circumstances it is an impracticable idea 
which cannot be achieved. It is an ideal 
that can be successful in imagination are Dot 
practice. ".~iCf~iIi~'iflfi'&r" but here .. .... . .. 
people of different reliai01ls arc supposed to 
bo tbere. Take the case of our CO\11ltry. In 

our country, we have got a number of reli
gions, but we are not able to adjust with each 
other, with people of other religions; we are 
fighting with them, we are having a number 
of quarrel with them. When we bave got 
the same historical background, same culture 
and so many other common backgrounds and 
are not able to adjust, how can people 
belonging to different countries and professing 
different faiths and having different back
grounds adjust themselves bere? Can we 
bring all these people together? You may 
say that the whole world is one family, and 
you are going to develop oneness, but I 
feel that it is not possible. 

Religion is supposed to be the greatest 
divider of persons. Selfishness of a man has 
increased mantfold; man has become highly 
avaricious. It is only the selfishness of man 
that is responsible for so many ailments in 
the world. 

Huge funds have been invested in this 
Society. The people reponslble for the 
management of this socity have been accused 
of misappropriating the funds. Government 
has, therefore, come forward with the idea 
of taking over the management. 

Religion and regionalism have divided 
mankind into separate compartments. As 
long as religion continues to rule and have 
sway over the passions of mankind, and 
gains ascendency over human being, the 
philosophy of united mankind, world as one 
family can never be realised. Concept of 
oneness and religion do not go together. If 
one is prepared to forget the religion, then 
only the concept of oneness can be achieved. 
The ego of man, aham Brahma is there. He 
thinks that he is Brahma himself. When all 
such people reside together, it is just an 
empirical mixture, not a scientific mixture. 
As long as they remain there, they feel that 
they are one, but their images are separate. 
This concept of oneness cannot, therefore, 
succeed. 

Probably. it is the height of hypocrisy, 
when we think that people from 2S or 30 
different countries can live together .. form a 
society and become one, when we see what 
has been happening in Assam. In Assam, 
we arc tryina to deport poeple, sayins that 
they are not Assamese, they do not have the 
riabt to vote, thouah they have been thero 
for tCD years. 
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People from ditferent countries come hore 
and they are asked to stay tOJOtber and 
develop the ooncept of ODeness. On the other 
hand, what do we sec in Assam? Is it not 
solely hypocritical, when we say one thing 
in Assam and take a different view in 
Auroville. 

This international society at Auroville 
has become a place of international smuggling 
a playground for anti-nationals and a home 
for plots against our country. In 1978, 45 
people were deported from this place and in 
1980, 10 people were asked to leave this 
country. All these things go to show that 
everything is not all rigbt with these people. 
These people have not developed the idea of 
oneness or living there, they have come to 
that place with an idea of doing something 
bad to our country. 

It has been our experience tbat whenever 
the Government has taken over the manage
ment of any undertaking, they do not succeed 
even by spending a Jot of money. For 
example, take the case of sugar mJlls or 
textile mills. Whenever the Government has 
taken over their management, the sickness does 
not disappear; it has always aggravated and 
increased, So, it has proved almost that the 

Government management of tbese undertakings 
do not succeed. About two and a he1f years 
back this management was dragged to court 
and the cases are pending in the Supreme 
Court and the Calcutta High Court. The 
hon. Minister has not come forward to show 
what they been abJe to achieve in these two 
and a half years. Has the management been 
able to pramote the idea of oneness ? Has 
it made any improvement ? Now, he has 
asked for an extension of another two years. 
What is it that they would be going to achieve 
by increasing the extension to two more 
years '1 All these things are not spelt out. 
I do not think that there is any th ing wrong 
jn giving two years extension. But the 
question is : can the Government achieve 
anything? It may r_esult into an exercise in 
futility aDd it will be much ado about 
nothing. I hope, in spite of my critism, the 
Government will really achieve something in 
Auroville. If that were so, my hat off to the 
Government and I appreciate the Govern
ment if thoy are able to achieve something 
others. 

SHRI CHINTA MOHAN (Tirupati) : 
Thank you 'Very much for livins me t!!!s 

opportunity. Before I welcome this Bill I 
would like to give two suggestions for the 
consideration of the bon. MInister. 

Actually, the spiritual workshop bas 
turned into a devil's workshop now. I 
recently visited the Auroville Ashram near 
Pondicherry, where the foreign nationals had 
intruded into the Ashram and spoiled the 
reputation of the Motber. It was started in 
1964 with 2,200 acres of land and about Rs. 
three crores of investment. They had collected 
some funds from the Central Government 
also. But the administrators, joining their 
hands with the foreigners. swallowed about 
Rs. 77 lakhs of rupees for which the Govern
~ent appointed a CBI Commission to inquire 
IOto all those things. We have given suffici. 
ent time for two years and after the two 
years, I wish that the Central Government 
gives it again to the Aurohindo Society. The 
A urobindo Society should form a Committee 
comprising spiritual, pious and religious 
people from a11 over India, people who are 
really interested in this organisation. Then 
only we can save the prescnt Society which 
was stat ted by Shri Aurobindo. 

Also, I would like the hon. Minister to 
give an assurance that this Ashram will be 
given to the Aur0bindo Society, which was 
started long back. Secondly, instead of 
keeping it in this way, why should not we 
fo~~ it into a Ftiends University, to give 
~ellgl0US courses for people who are really 
Interested in such things ? With this, I 
conclude. 

SHRI EDUARDO FALEIRO 
(Mormugao) : Mr. Chairman, this is one of 
those cases where high-minded individuals 
spiritual leaders with great moral strength' 
start institutions devoted to the causes of 
international brotherhood, fairness, justice 
for an, and then these institutions as soon as 
these spiritual leaders cease to be, as soon 
as these great men pass away, very often fall 
in the hands of lesser persons, no Jess corrupt 
and no better than the average run of men. 
And then we heve the sad spectacle that we 
have been. witnessing in AurovilJe today, or 
atle.ast wltmessed until a few years ago, 
until 1980. when persons without 
scruples, under the guise of spiritualism 
pretending to inherit the great spiritual 
tradition of those who have died, indulge 
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themselves in corrupt deals, mismanage 
affairs, commit frauds and bring disrepute to 
these institutions built under such great and 
noble ideas. This is really the case of the 
Aurovindo Society, about which my hon. 
friend from the opposite was waxing 
eloquence. I arrived at the fag end of his 
speech, but I can see that the case he was 
trying to make is a ca~e for the Society, 
which has been indicted (I must say this for 
the education of my colleague) by the 
Supreme Court as an institution consising of 
individuals and individuals who have com
mitted fraud, at the time when the ca'ies were 
filed. This is a matter or record. This is a 
matter that can be seen from the judgments 
of the Supreme Court of India in the write 
petition number 5874 of 1980, now very well 
known as the Auroville ca<;c. Sir, the 
Supreme Court ha~ indicated not only on 
one but on several counts of mismanagement, 
of fraud and of misJ.ppropnation of funds by 
the Auroville Society and therefore there 
cannot be any dlscorJant voice in supporting 
thi'\ provision or for that m itter in ~upporting 
the original Act. fhe Act WJS brought 
precisely for this reac;;on. AUfoville Society 
indulging in all these mal-practicc4) hy bringll1g 
evil ways, has brought di<;fcpute not merely 
to the great teachings of Shri Aurobindo but 
also to the institution built by the lady who 
went by the name of Mother. Sift it is 
interesting to sec now how the mother 
visualised this institution. And I quote The 
Mother on these words: 

"Earth needs a place where one can 
live away from the natural hurdles, social 
conventions, self-contradictory, moralities 
and contending religions, a place where 
humnn being~ freed from all slaveries to 
the past can devote themselves only to 
the di~covery and practice of the genuine 
consciousness. It is a concept, set up 
Shri Aurobindo whose statue, whose bust 
we have here in Parliament Housc at the 
entrance of the Central Hal1. That is 
seeking to manifest itself. AurovilJe 
wants to offer itself to all who aspire to 
live the truth of tomorrow". 

Sir, after the Government took it over by 
legislation of 1980, an Advisory Council was 
can'\itutcd of such eminent persons, as the 
former Foreign Minister and now the Defence 

Minister, Shri P. V. Narasimha ho, the 
Director-General of the UNESCO Mr. Embo, 
Shri J. R. D. Tata and new late lamented 
madam Zukowa, who at that time Education 
Minister of Bulgaria. This Council is not 
meant for the eminent people only. This 
Council has been meeting often and the work 
of the Council is indeed very commendable. 
A lot of good things have been done. I have 
no time here to mention all of them, but 
some of the outstanding things that have been 
done under the management of the Council, 
under the management or supervision of the 
Government of India. have been ratified. 
fully justified by the decision and the judge
ment of the Supreme Court. 

Shri Auroville International Inst itute of 
Educational Research was founded in 1984. 
The Centre for Scientific Research was 
established in January, 1984. World Seminar 
of Human Unity held, to celebrate the 
International Youth Year, in February, ]985, 
National Seminar on International Under
standing in August, 1984, Cuhural Program
mes and Music, Dances and Drama and Art 
were hosted as weB as the Educational 
exhibits. UNESCO had sponsored several 
exhibitions like 'learning to teach.' Teacher 
training materials are under production on 
an all India balii<; and architectural inventions 
are alo:;o heing experimented. The Construction 
of Matri Mand ir is progressing on an all 
India level. whkh is a unique one for all globe, 
spiritual centre religions. 

Sir. lot of achievements have been seen 
since the Government began superv ising 
Aurovll1e. Now there cannot be a dis~or
dant voice, if the per')ons who want to voice 
their views are aware of the facts, they have 
to support this piece of legislation, so that 
the Government and thc Council give overall 
freedom to the genuine residents, the well
meaning residents of the Auroville. We 
support this piece of legislation. The two 
years that were taken in litigation in the 
Supreme Court must be made good. because 
at that time the Supreme Court began with a 
stay of the operation of the Act. Therefore, 
it must be made good. 

I would ask the Government: instead of 
bringing in this piece-meal legislation, which 
you call emergency legislation but which we 
call a temporary piece of legislation, why 
should you not bring in a comprehensive 
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pitce of _1,1*ti'on to deal with AuresvitJt 
-and iQStitutiGnt connected with it' 

SeeoI)dly, tho oases qaioft this AQrobindo 
Society wbich has been indicated by the 
Supreme Court. must be pursued to their 
leaitimate conclusion. The case is tll1ed by 
the CBI. What has happened to it 1 Wby 
ate more cases not beina flIed, when there 
are 80 many 8Ucsations of malpractice? We 
know that there are bis aDd powerful forces 
at work. But I must congratulate my 
colleague from West Bengal-once in a 
while when they do the right thing, I must 
congratulate them-and the West Benlal 
Government for having instituted an enquiry 
into the affairs of the Aurobindo Society. 

DR. SUDHIR ROY: We have no faith 
in any religious society. 

SHRl ~. 'lJARDO FALEIRO : Tbe 
Aurobl Ir ""ety is not a religious society. 
Tbe v~, .• I.mgal Government has instituted, 
an CCli ry mto malpractices, very secular 
malpJ ' .. tices. 

This Society bas ramifications not merely 
in West Bengal and Tamil Nadu, but all over 
the country. Will Government take action 
and probe into the several irregularities 
committed by this SocietY all over the 
country? 

Thirdly. whilst the Government main· 
tains a supervisory jurisdiction in Auroville 
over She activities there, it should continue, 
as it has been doing, to encourage all initia
tives from tbe residents of Aurovi11e, at the 
same time giving them protection, giving them 
encouragement and also controlling and see
ing that the objectives set forth by Shri 
Aurobindo afe fulfilled, and the objectives 
set forth by the founding fathers of 
Auroville are not distored. 

With these words, I suppprt tbis piece of 
legislation, and I commend the Government 
of India for bringing it in. My onJy print is 
that instead of brin~ina in a piecemeal legis
lation, a comprehensive Icais1ation must be 
brought in at tbe oarUest. 

( Trans/atlfln] 

.SHRT P. SHANMUGAM (Pondicberry) : 
Mr. Cbaitmao. Sir, I rise to ,v"port 

AurovilJe (Emcrpncy Provisios) ~ 
meat lfiD. 

" " 
In 1968 the foundation-stone of the in. 

terndonal township of AuroviJte .as laid. 
with sand brought from 25 countries fb • 
presence of 5000 and n:ore lnternati~al 
luminaries. The CCDcept of AurovJl1e was 
to have a habitat. for an inttmational ctrt~ 
ral community, lea viOl petty racial ditferett
ees and religious contradictions. AurovitJe 
waS to be the confluence of different culturt18 
of the world. It was planned to be a bridae 
between the past and the future. Man)' 
distingUished people from various colJntries 
of the world came to live in AuroviJle anti 
wanted to be an example of self-exertion ef 
human beings. They wanted to create the 
'international man', which was the dream 'of 
Sage Aurobindo. They wanted to sh!'w to 
the world that the entire universe is of QJ\C 
family. 

The Central Government gavc a IrtDt of 
Rs. 97 lakhs and a sum of Rs. 3.38 c~ 
came as donations from internationalsource8. 
The construction and management of (his 
township was entrusted to the registered 
society entitled Aurobindo Society. Every
thing was perfectly working so lon8 as the 
Holy Mother beaded this Society, She was 
the beacon light for the iNhabitants of 
AuroviHe. The concept that language was 
the bridge between men was given Up and 
divinity became the bond between the rest
dents. But in ] 978 many allegations of 
malpractices were made about ttte wOtkil'l8 
of the Aurobindo Society. They Hoi), 
Motber bad by then shed her physical 'bod,. 
Malpractices relating to money mattem 'fIIfIie 
bandied about. Mundane matters overtook 
the spiritual quest of men. The Gove~ent 
of India investigated into these allegations 
and the C.B.I. also filed cases against 
Aurobindo Society. In 1980 the Auroville 
Emergency Provisions Act was passed by this 
House entrusting the Central O<1Veroment to 
manage the day to day affairs of this town
ship for a period of five yeara. Bpt the 
Aurobindo Society 80t a st",. from the 
Supreme Court and it took two yean to Jet 
tbis Stay vacated. Consequently, the Cebtre 
could take over the manqcrnebl Of tbii 
towns~jp only after two l'.ll fr Bettina this 
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Act passed. The Supreme Court also \~ndicted 
the Society for mismanagement. 

The Central Government appointed as 
Administrator a retired High Court ludae. 
Under Justice J... P. Nigam an international 
advisory Council was formed and during the 
past three years, this Council bas been effi
ciontly discharging the onerous task of 
management of this township. During the 
past three years, there has been significant 
progress in Auroville. There are no charges 
'of malpractices. Law and order are prevail
ina. Many developmental schemes have been 
undertaken successfuIJy. In February 1985 
an International Seminar was organised with 
200 deleptes from S5 countries participating 
in this Seminar. 

The first two years after the Act was 
passed could not be utilised for such deve
lopmental activities. Hence the Government 
brougbt forward this amending Bill seeking 
the approval of the House for extension of 
enforcement of thIs Act by two more years, 
as was originally intended. At the same 
time I would like to say that some pem1a .. 
nent solution should be found for this 
problem. Besides the internatIOnal advisory 
council, the Centre should constitute a high 
level committee comprising representatives of 
local residents. The task of running the 
affairs of this Committee should be entrusted 
to this Committee. The Members of this Com
mittee should be given administrative training 
because ultimately they can take over the 
management of this townshIp from the inter
national advlsory councIl. Tbe local people 
should be enthused to participate in the 
affairs of this township. Then only Auroville 
will truly become the centre of international 
culture and a place for realising the divinity 
propounded in all religions of the world. 
With these words I conclude my speech. 

15.35 brs. 

STATEMENT RE: "REVlEW OF 
FISCAL LEVIES ON TEXTILES" 

[&glish) 

THE MINISTER OF F1NANCE AND 
~OJdMEllCe (~Ji~1 VI~HW,.t-l"lfl 

PRATAP SlNGH): As the House is aware. 
the Textile Policy Statement of 1985 aims, 
Inter-alia, to increase the production of cloth 
of acceptable quality at reasonable price'l. 
While cotton would continue to enjoy the 
role of predominant fibre. it has also been 
considered necessary to reduce fiscal levies 
on man-made fibres/yarn in such a manner 
tha t benefit flows to the consumer in the 
form of lower prices of synthetics and bltnd
ed fabrics. The fiscal package that I am 
going to announce represents the first instal
ment of the reforms prop<lsed to be carried 
out in the indirect tax structure and covers 
'he steps which I though could be taken at 
this stage without waiting for the next 
Budget. 

2. Government have been consistently 
encouraging the production of blended fabrics 
with certain proportion of polye~ter fibre 
through progressive reduction of duties on 
bJended :yarns and fabrics foUowmg the 1981 
Textile Policy Statement. Having regard to 
the broad objective of making cloth of 
acceptable quality avallable at Jow prices, as 
a measure of further relief in this area, I 
propo"c to reduce excise duty on polyester 
fibre from Rs. 45 to Rs. 25 per kg. 1 also 
propose to reduce the excise duty on polyester 
cotton blended yarns containing more than 
40% but Jess than 70% by weight of polyester 
fibre from Rs. S to Rs. 2 per kg. On SImilar 
blends of polyester viscose blended yarn, the 
duty is proposed to be reduced from Rs. 10 
to Rs. 4 per kg. As regards polyester cotton 
blended fabric~, a concesslonal rate of 2% 
is already available. However, concessional 
rates are not available for polyester viscose 
blended fabrics. I propose to reduce the 
excise duty on polyester viscose blended 
fabrics with certain polyester content to 5% 
ad valorem from existing rates, which vary 
upto a maximum of 13.2%. However, to 
ensure that the benefits of reduction of duty 
go main ty to cheaper fabrics, I plopose to 
increase the incidence of duty on cotton and 
man-made fabrics, of assessable value exceed .. 
ing Rs. 25 per square metre, containing 
polyester fibre by Rs. 2 per sq. metre. The 
increase is being effected mainly through 
increase in the component of additional duty 
in lieu of sales tax so that interests of the 
States are protected. The reduction in the 
duties for low priced fabrics ere e~pected to 
bfin~ down retail prices b1 about tOto 1 '76. 


